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:'Tne Prime Minister has quated
‘ghe. ag saying that “hé admitted
groups, lsrge Eroups W a

‘pumbers involved, within the Op-
. position who did not support their
_nomination. But he said you should not
.bother about thess people”. I am
sorry to have to say that I did not

say anything of the kind.

When I saw the Prime Minisrer at
11 A3. on the 2Tth, I went specifi-
cally to plead with her not to rnake
any nomination from among the
Congress Party. I told her that I
wag authoriseq to nrgotiate this mat-
ter on behalf of all seven Opposition
parties. When she mentioned that
several people had b-en to her to say
that they did not accept Mr. Kunte,
1 asked her to tell me who those peo-
ple w:re. She said she was not at
liberty to mention ‘their names as
they did not wish their names tgo be
mentioned. 1 told her that this was
very strange and r-quested her not
to take any notice of such unautho-
riseq persons I assured her that
Opposition unity was there and
would, in any event b~ re-es:ablished
completely by the time we met her
at 5 p.m. that afternoon.

I am so that the Prime Minister
also told the House that “the position
last night was not at al] clear” after
all of us including Mr, Gopalan and
Mr. Ananda Nambiar of the Left
Communist Party, had specifically
told her at meeting with her at her
initiative at 5 P.M, that afternoon that
the Oppnsition was compl:tely united
behing Mr. Kunte. .

1233 hrs,

ARMED FORCES (SPECIAL
POWERS) CONTINUANCE BILL
Mr. Speaker: Shri Chagla.

; The Minister of Parlames'ary
: Affalrs and Communulications (Dr. Ram
. Snbhag Singh): On behalf of Shri

M. C. Chagla, T beg to move:

. “That the Bill to continue the

Armed TForces. (Special Powers
Regulation, 1858, for a further
period, be taken into considera-
tion”.

Mo T Wi Mg (weihr) :
e R e 2@ )
Mr. Speaker: Motion moved:

‘“That the Bill to continue the
Armed Forces (Special Powers)
Regulation, 1958, for a further
period, be taken into considera-
tion”,

st wy fnd (7)) : wew
w3y, AT geE &% T frdaw Wy A
¥ farar oy oI W@ WY agF T @GR
g fear smx
Mr. Speaker: We have one hour

tor this. Later we shall continue with
the discussion on the Food situation,

oft wrzw fugrdt wrodedt (FwmgR):
wSIH WERA, ¥ ¥ AT ag fadqw
rwc G g ? A et &7

o o g Fog ¢ & =T W
Naw T fmwsta g

oft wrw fagrdt wroddt @ w st
Joren & A wfawre faar § fe oy
ITR a7 ¥ ag Fodre o wl ar 3
AN IGEAMFCRE E?

o v gom fog ¢ w1 o salt
W HETAPIME |

Bhri Ganesh Ghosh (Calcutta
South): I want to speak on this.

Mr. Speaker: Shri Indrajit Gupta.

Shri Imdrajit Gupta (Alipore): I .
would request you to send for the
Minister

in speaking.

\ Otherwile.thmhnomipt"
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-Sihrl Swrendranath Dwivedy (Kend-
rapara). Since the Minister is not
here, let the debate on the food situa-
tion be taken up first,

8bri Ganesh Ghosh: I want to speak
on this Ball,

Mr. Speaker: We shall take it up
now, The Prime Minister is also here.

Shri Surendranath Dwivedy: No
Minister is to make a speech?

Bhri Indrajit QGupta: Who will
Teply?

Shri Namblar (Tiruchirappalli):
Shri Ganesh Ghosh is already on his
legs.

Shri S8hri Chand Goel (Chandigarh):
I want to submn that the suggestion
made by Mr. Limaye be adopted,
because in the absence of the Minister
who is piloting the Bill, it will not be
proper, because......

Mr. Speaker: You are repeating
what has been said. All the Minsters,
including the Prime Minister, are
here. 1 am sure they are going to take
notes and will reply. Therefore, I call
Mr. Indrajit Gupta.

Shri Indrajit Gupta: I do not know
who is going to reply to this debate,
because he could authorise Dr. Ram
Subhag Singh to move the Bill, but
he cannot be authorised to reply to
the debate I am quite sure.

Is it your wish that I should speak?

Mr. Speaker: Yes, because all of
them are there, they will take notes,
and one of them will reply.

Shri Hem Barua (Mangaldai): As
a matter of fact, Mr. Chagla should
explain to the House why he is late,

The Minister of External Affalrs
(Bhri M. C. Chagla): May I offer my
apologies? I just thought that papers
were being laid and that Mr. Masani
2iad to maka his statement. Therefore,

MABRCH IO, I Forcis. (Bpecial

[
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Bin
I eame sushing and I am owt of
breath. 1 apologise to the House,

Sbri Endrajit Gupta: This Bil
seeks, in essence, to continue the
special powers which were conferred
on the officers of the armed forces to
enable them, as is stated in the state-
ment of Objects and Reasons, to aid
effectively the civil power in the dis-
turbed areas of Kohima and Mokok-
chung of the Naga Hills and Tuensang
area. That means that this Bill is a
measure which seeks to continue to
pursue a military solutiun of this
problem., My contention i that it is
regrettable that the first measure
which this Government is taking im-
mediately after the election is once
again to seek not a  political but a
military solution of this problem.

We all remember that before the
elections were held, the last round of
talks between the reprcsentatives of
the hostile Naga Government and the
Government of India concluded some
time in the last week of January.
After those talks, it was stated on
behalf of the Government of "ndia that
the air of mutual suspicion had bl-wn
over. This statement aopeared in the
press. It was stated on the other hand
by a svokesman of the hostile Nagas
that although they adhered to and
would never give up thewr demand
for secessicn and for g completely
independent Naga State, nevertheless
they would talk and continue to talk
untill a settlement was reached.

It seems that after the last round of
talks was held, both sides had arrived
at a position where they were quite
eager and keen to see that instead of
the resumption of hostilities, further
talks and peaceful negot'ations should
be continued. I say this because it is
well known that there are certa‘n sec-
tions of public opinion in this country,
certain quarters who are vi~lentty and
publicly opposed to the periodical ex-
tension of the cease-fire truce, There
are some people who keeo on saying
that such a cease-fire aareement {5
only helping the hostile Nagas to earry
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on all sorts of activities under cover that that phase is gver. spora-
of this cease-fire, and they demand mmmmmoni?mm
that & fixm policy should be adopted parts of that area. I am not taking
by the Government of India, meaning about the Mizo hills gt the moment.
thereby, I presume, that force should These incidents are in certan parts of
be used in a more determined way. Kohima district only and in Ukrul
But I would just ask the hon. Minis- area. There have been no recent re-
to share with this House his feel-

Ik

t and the subsequent series of
talks that have taken place have not,
in sctual fact, helped greally to pocify
the situation. In fact, instead of bring-
ing new strength to the underground
Naga hastiles, it has made their atti-
tude somewhat more flexible, Those
who study the Naga problem know in
recent months there is evidence of the
fact that some sort of difference of
opinion or some civision has been
generated between what may be
called the hard-liners among the un-
deground Nagas who want the re-
sumption of hostiiities and those who
are eager for g political settlement.
There 18 evidence that gmong the rank
and file of the hostile Nagas there is
a keen desire now that there should
be further peaceful talks so that some
settlement can be reached. Even last
November, a circular issued by the s0
called Federal government of Naga-
land was widsly publicised and it
reads, inter aha, as follows: “While
asserting that the Nagas maintain the
position that there can be no question
of any departure from their basic
stand whatever may be the course of
future talks, deadlock or no deadlock,
there can be no other course  than
peaceful means”. In other words,
Nagag shall not choose the path of
war. In other words, the situati"n at
the moment, especially after the gene-
ral elections in any opinion was parti-
cularly ripe for the Government of
India to seize the initiative and for
pressing forward on the path of re-
concillation, During the last few
monthy, there have been only some

used to be s0 much disturbed and In
this House too we had almost every
dsv references to larse scale activities
taking place there, We all had hoped

ports of any major clashes; Govern-
ment jtself has not made any such
allegation that the Nagas infiltrated
into Pakistan or returned from there
with arms and so on. In view of ald
these developments which I have nar-
rated, perhaps they themse'ves have
decided not to rely any further om
Pakistani assistance as they had been
doing in the past. It 1s g good thing.
There is no evidence whatsoever to
suggest that in these hostilities, the
Nagas had received any kind of assis-
ances from China. What I mean to
say ls that in the new atmosphere ge-
nerated in this country after the
General elections, which has been
such a mighty and massive experi-
ment in democracy, was it not a fit
moment for the Government to come
forward with a new jnitiative in the
direction of further reconciliation and
try to win over the Nagas as friends,
as members of the great Indian family.
1 am sorry to say that instead of dong
that, they are keeping quite. In the
President’'s Address delivered to Par-
liament a few days aga. there iz no
mention even by accident——it cannot
be by accident it must be deliberate—
of the Naga problem. No appeal is
addressed to the Naga people. On the
contrary, they have come fwward
with this Bill after the general elee-
tions and this Bill speaks in the usual
terms of the Armed Forres special
powers: thic iz arain handled bv the
External Affairs Ministry so that the
whole world can know and the Nacas
can know that we conntinus to treat
them as an external problem as
though thev have nnthine tn do with
our own fami'y of the Indian nation.
I am sorrv that this kind nf psycho=
logical atmnenhere persists in the
ranks of the Government Thev have
lost an opportunity for which the sitn-
ation wae rine now, when thev enuld

have made an entirely new approach.
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Therefore, I say that the psychologi-
cul origin of this Naga revolt must
never be forgotten by the Government,
However grave provocation way
be, it is essential to understand that
this so-called rebel government is
the child of continued and bitter and
genuine also, I would say, feeling of
frustration on the part of the Nagas,
It is born out of years and years, long
before Independence, of isolation,
political, economic, social and moral
isolation in which they were kept,
through the deliberate propaganda
against India carried on pre-eminently
by Brtish officials and non-officials,
We all know that, That is the histori-
cal background fact of this problem.
But the tragedy of the situation is that
even in the 20 years since Indepen-
dence we have failed to break this
isclation and that is why this pro-

blem persists.

Things have been further compli-
cated, I would say, by the fact that
very bitter memories have been
aroused among the Nagas by certain
excesses and atrocities which have
been committed; it s no use trying to
deny them; they were committed at
one time, not now. During the worst
period, when the hostilities, were at
their height, certain excesses were
committed by the security forces in
that area; in the course of their opera-
tions against the rebels, a very large
number of innocent man, women and
children, ordinary villagers, had to
suffer. Whether it was justified or
not, it is for the Government to say.
But the memory of that remains, ran-
kles, in the minds of the Nagas, and
it will require a very special effort,
almost a superhuman effort, on the
part of India to erase those memories,
to Inspire faith and confidence in the
minds of the Nagas and try to win
them back into the great family of
which they are
according to us.

in the past been and will never In the
future be accomplished by relying on
the buresucratic State machinery.
They may build a few roads or set up
a school or a hospital hers and there,
but, however important that may be,
the mere physical development of that
area can never be a sybstitute for the
complete emotional integration which
is required before the Nagas can realy
feel that they are part and parcel
of India. The fight has {o be carried
on not only in the jungles and the
hills; it has to be carried on inside the
hearts of every Nagas by us, to win
the Nagas over, to re-inspire confid-
ence, and it will not be done by this
kind of studied neghigence of their pro-
blem. I say it iz studied negligence,
by the mere fact that this kind of
Bill, which is essentially a military
measure, should have been brought
forward by the Defence Ministry and
not by the External Affairs Mimstry
in the first place. This kind of Bill
is brought forward, may be it is neces-
sary, for certain security reasons, but,
at the same time, no Naga will omt
to see that not a single mention was
made about the Nagas in the Presi-
dent's Address. No appeal has been
directed to them even in the new
situation prevailing after the general
election. Now new initiative has
been taken for reconciliation, of pur=-
suing further the path of peaceful
negotiations, and in the first measure
adopted after February, this Bill is
talking about special powers for the
armed forces, talking about it as
though it is some external matter to

India,

Therefore, I am very sorry that we
have to make these points in order
to show that the Government of
India seems to have learnt precious
little from the great changes which
have taken place ang which have

lack of faith in the way in which the
Government has handled this Naga
problem. Despite all the difSeulties,
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gz 74T & | A3 v oAy § fRoza
AT A1 qafeT gA & AWl A qIr
AT & fF 4z AIFAT AT T30 TAOET g,
az "I F1 I3 HAT AAAT & 1 F
HAT HEEA { SOAAT AZAT §, AifF
a7 IA F TAL FT A, 93T T37 T 2,
afea oF a3 30 & 437 ax &1, 5 7ar
gl 9A2d ®1 T FF FH
FT AT AGE .

Mr. Speaker: It is past 1 O'Clock.
He can continue his speech in the
afternoon, if he wants. Otherwise, if

he can finish it in 3 minute or two he
can do it now.

TMo W WAIRT AMfgar : & wedr
& @m Fam g ar fwy &t =
Fg |

Mr. Speaker: If he will take more
time he can speak after lunch.

To TW AL «fgar : & a8
#g @ a1 fF 77 aF I A qEVEA
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FE AR & A AT A THFEE F g )
TH A4T A TH OF FT & (Hey Af
FAATHT FTAiE ArEr AR @A
afFa wvm=z Ter v & Wi Q@
qafaT gATer g7ar farer awm @ fs
oI 3T A OF ATTF ifer & ad
gazmr T, g gfqT @i gzae
Tz ¥ AT TT A FATAT AT AT F
I § ATE FF 34T A2 3 F ooy
1 g IAH AFT AT FI AW FI
@I 3§ 9% 89 & 7w, A6 &g §
T AT AW 4Z F(4T | 9WT F
@RI ¥ Hid T @ E | AW A
oG T TEr E | @rEr =T F A
TE it gE & 1 WA A areaa g g
fF owdaT Fraey 9zt #A0 qiEd AT
FU 2 | A HHET HIT A ST FI HIA
AW, ®7 FE@ " AQ@ A g §
fr w81 ag 3w 2 a1 g7 &1 A qU
qIZ &1 /iET o ST WA W
ATH & AT 3H FEAT F@T ¢
g faw 1 s g «fad AR
JZ@EE F&F q@7 ¥ fao &t g a8
& fao @7 faama & fa & mT s
IS |

Mr, Speaker: The programme for
the afternoon wi-l be as follows., Shri
Ranjeet Singh will speak on the
Armc:od Forces Bill and then the Minis-
ter will reply. Because, we have to
begin the food debate after that. After
the food debate, if thire is time we
will take up the discussion on the Pre-
sident’s Address. Otherwise, we will
take it up tomorrow.

Shri Ganesh Ghose: I also want to
speak tomorrow on the Armed Forces
Bill,

Mr. Speaker: But your name is
not there in the chits that I have with
me. Perhaps you are referring to the
President’s Address.













































